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JUDGMENT
Jas per Hon'ble Sri R.Rangarajan, Membe;(Administrative) X

Heard'sri P.Krishna Reddy, learned counsel for the
applicant and Sri N.R.Devaraj, learned Standing Counsel for

respondents,

2. This OA has been filed for a declaration that the
action of the respondents in not subjecting ﬁhe applicant

to the tests conducted by the Na;ional'COuncii for Training
in Vocational Trades on completion of his Act Apprenticeship
and in not absorbing him as Skilled Artisan/Khalasi after -
having been appointed and imparted training for three years
under Act Apprentices Act, ggxgllegal, arbitrary and
discriminatory and for a further direction to the respon-

dents to absorb him as Skilled Artisan/Khalasi.

3. The applicant in this OA was taken as Acé Apprentice
in Guntakal Division of South Central Railway, He underwent
training for 3_jE@é§jfromﬂDecemher, 1985 to December, 1988
and was discharged on completion of his training. He reﬁre-
sented to R-1 and Chiéf Mechanical Engineer and General
Manager of South Central Railway for absorbing him as

Skilled Artisan/Khalasi, as he had completed the training

. ‘ Ll
- successfully. The above representationiwas not replied

and hence he has filed this OA praying as above,

4, The prayer in this OA is same as the prayer in
OA 853/91, The contentions raised in this QA and the
grounds for relief are also one and the same 35 those

in oA 853/91, The respondents have not filed any reply
statement as the reply statement filed in OA 853/91 holds
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good in this OA also.

5. As the applicant in this OA is similarly
situated in all respects as applicants in OA 853/91,
we sée no reason to differ from the order given in
the above said OA. We have dismissed the OA 853/91.
for reasons mentioned therein and for the same reasons s
we dismiss this OA also with the observation that the
application of the applicant should be forwarded by the
respondents without delay with all relevant details to

the Deputy Director (Apprentice), Regional Office, Tirupathi

to appear for the NCVT Certificate test when called for.

6. The OA is ordered accordingly. No costs, \\\
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(R.Rangarajan) (V.Neeladri Rao)

Member (Admn,) Vice Chairman J

Dated ’5 April, 1994, '
. _“.--"‘_iaﬁuft( _ :

‘Grh. Daputy Registrar(Judls) \

Copy toi~

15 Chief Personnal Officer, South Central Railuay, Raxlnzlayam
Ra Secunderabad,

2, Tha Seniecr Divisional Perscnnel Officer, South Central
Railuay, Guntakal,

3, The Divisional Mechanical Engineer(C&W), South Central
Railway, Guntakal.

4, One copy to Sri. P.Krishna Reddy, advocata, CAT, Hyd. {
5. 'One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

6« One copy to Librarx, CAT, Hyd.

7. 0One spare copy.
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THE HON'BLE MR.TGCHANDRASEKIZR REDDY
‘ : * MEMBER(JUDL)

AND

THE HON'BLE MR.R.RANGARAJAN 3 M(ADMN)
Dateds fg?/’?"/—-1994

ORDER/JUDGHENT "

Bob/Rebes/CindNOT—~

An.
G.AWO. o0 )2

T.A,NO, (weps )

Adz\ﬁitted and Interim Directions
Iss"aijed.
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-~ Disposed of with dipere =y ————"
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. tHYDERA’%U BENCH,

Disn“lissed.
i

Disrﬁ% ssed as withdr

Disnr‘&gsed for Defau
A
Re jec:éed/Ordered .
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.- No order as to costs%

N

-





